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BEFORE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
1A No. 370 /2025
IN
OA No. 175/2021
IN THE MATTER OF;

NAHARPUR RWA (REGD.)  ..APPLICANT
VERSUS

DEPUTY CONSERVATOR OF FORESTS AND TREE OFFICER
(NORTH) & ORS. , ...RESPONDENT(S)

REPLY ON__BEHALF OF THE RESPONDENT NO.1,
DY. CONSERVATOR OF FOREST (NORTH) .

MOST RESPECTFULLY SHOWETH:

1. That the present reply is being filed by Respondent No.l in
compliance of order dated 22.09.2025 passed by the Hon’ble
National Green Tribunal (NGT), Principal Bench, New Delhi in
I.A. No 370/2025 with O.A.No. 175/2021 titled as “Néharpur
Residents Welfare Association (Regd) Vs. Deputy Conservator
of Forests (North) & Ors”. Constructive part of the aforesaid
order dated 22.09.2025 is provided as hereunder:-

“4, Learned Counsel for the applicant in IA is
directed to supply another copy of the IA to Counsel for

the concerned respondents who will have an
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opportunity to file response to the 1A 370/2025 within

Sfour weeks.”

2. That the applicant vide the present” application ie.
1.A. No. 370/2025 in O.A No.175/2021 is hereby seeking
Impleadment and thereafter Initiating action proceedings
against Mr. Pawan Dutta Owner Of Plot No. E-4/99, Sector-7,
Rohini, Delhi, Mr. Yogesh Goyal Owner Of Plot No.50, Pocket
E-éi, Sector-7, Rohini, Delhi-85 and Mr. Manoj Gupta, The
Owner Of Plot No. E-2/36, Sector-7, Rohini, Delhi- 85.

3. That it is pertinent to mention that appropriate action under the
provisions of Delhi Preservation of Trees Act, 1994 on behalf
of Respondent No.l apropos to the tree offence at .Plot No.
E-4/99, Sector-7, Rohini, Delhi has already been initiated vide
order dated 09.05.2025. As per the aforesaid order dated
09.05.2025 an F.LR vide F.IR no.0324 has been registered by
P.S. North Rohini under the provisions of Section 8 and Section
24 of the DPTA,1994 thereby directions for prosecution under
section 24 of the DPTA, 1994 be initiated before the court of
Ld. Judicial Magistrate First Class 03 NW/Rohini vide Cr. Case
No 6331/2024 has been passed. Relevant content of the said
order dated 09.05.2025 is provided as hereunder:-

“In view of submission dated 18.05.2023 made by
S.I: P.P. Giri (Delhi Police) a F.LLR dated 16.05.2023
has been registered vide F.I.R, No, 0324 by P.S: North
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Rohini under the provisions of Sec 8 and Sec 24 of the
Delhi Preservation of Trees Act, 1994.”

“Consequently, a criminal case vide Cr. Case No:

6331/2024 had been registered  apropos 10
abovementioned F.I.LR No: 324/2023 P.S: North Rohini

and is pending before the court of Ld. Judicial
Magistrate First Class - 03 NW/Rohini.”

“In view of the above facts and circumstances of
the present case it is directed that the present case be
moved for prosecution under Sec-24 of the Delhi
Preservation of Trees Act, 1994 before the court of Ld.
Judicial Magistrate First Class-03 NW/Rohini.”

COPY OF ORDER DATED 09.05.2025 ALONG WITH
F..R. 0324/23 IS ANNEXED AS ANNEXURE - ‘A’

COLLY.

. That furthermore, directions for registration of F.LLR in view of
tree offence observed at Plot No.50, Pocket E-4, Sector-7,
Rohini, Delhi-85 has already been directed vide letter dated
13.01.2025 issued to the S.H.O, P.S. North Rohini, Delhi - 85
vide F.N0.305/DCF(N)/Tree Offence/2024-25/6589-90 wherein

it has been stated that :-
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“The trees have been illegally Pruned Is violation
of Delhi Preservation of Free Act, 1994. As per the
initial investigation report (copy enclosed) submitted by
1/0 in said case, approx. 03 nos, of trees located inside
the said property have been illegal pruned without
obtaining permission from the ‘Tree Officer u/s 9 of
DPTA, 1994.”

“In view of the above, it is hereby directed to

lodge an FIR against the Owner of said Property.”

5. That thereafter, in view of directions passed vide aforesaid
letter dated 13.01.2025, P.S. North Rohini, Delhi — 85 has
registered a F.LR vide F.ILR No. 0149/2025 against the ownér
of Plot No. E-4/50, Sector-7, Rohini; Delhi-85 w.r.t. the offence
of illegal pruning of trees without permission under the

provision of Section 8 and Section 24 of the DPTA,1994.

COPY OF LETTER DATED 13.01.2025 ALONG WITH
F.LLR. 0149/25 HAS BEEN ANNEXED AS

ANNEXURE - ‘B’ COLLY

6. That furthermore, w.r.t tree offence of illegal cutting/damage of
tree located between Plot No. E-2/36, Sector-7 and Plot No.
E-2/37, Rohini, Delhi- 85 a notice for tree hearing dated
25.06.2024 scheduling a tree hearing under the provisions of
the DPTA, 1994. However, as none of the parties appeared for
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tree hearing before the court of Tree Officer consequently,
directions for registration of F.LR apropos to the said offence
was passed vide letter dated 29.10.2024 issued to the S.HO.

P.S. North Rohini, Delhi — 85 vide F.No.14/DCF(N)/Tree
Offence/2024-25/5885-86.

COPY OF NOTICE DATED 25.06.2024 ALONG WITH
LETTER DATED 29.10.2024 IS ANNEXED AS
ANNEXURE - ‘C’ COLLY

. Tt is most respectfully and humbly stated that the deponent of
the present reply has the utmost regard and respect for the
majesty of the Hon’ble Court and has in the past, as also in the
present instance done and will continue to do everything in its
power to ensure compliance of the directions issued by this

Hon’ble Court.

PRAYER

. In view of the above stated facts, circumstances and averments
made by the deponent it is hereby most .respectfully prayed that
this Hon’ble Tribunal may kindly be pleased to:

A. Dismiss and dispose of the present application
filed vide O.A.No.175/2021 as the same is merely
based on alleged apprehension of the applicant

and no such permission for felling of 500 trees at



Dated: 19.12.2025
Delhi
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Naharpur, Rohini, Delhi - 85 has ever been
accorded by the deponent.

. Furthermore, appropriate action for prosecution

under the provisions of the Delhi Preservation of
Trees Act, 1994 has alrcady bcen initiated by
passing directions for registration of F.I.R to the
concerned P.S i.e. P.S. North Rohini. If the
applicant has further apprehension, it will be open
to him to approach the Forest Department of the
Delhi Government for appropriate action in

accordance with law.

. Pass any other order as this Hon’ble Court may

deem fit and proper in the facts and circumstances

of the case.

RESPONDE \/ﬁf.l
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BEFORE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

1A No. 370 /2025

IN

QA No. 175/2021

IN THE MATTER OF:

NAHARPUR RWA (REGD.) ..APPLICANT
VERSUS

DY. CONSERVATOR OF FORESTS AND TREE OFFICER
(NORTH) & ORS. ...RESPONDENT(S)

AFFIDAVIT

I, Cheshta Singh O/a MGICCC, Bakoli, Alipur - 110036 aged
about 36 years, posted as Dy. Conservator of Forests’(North Forest
Division), GNCTD, do hereby solemnly affirm on oath and state as

follows:

1. That 1 am the duly authorized to file the reply as
Respondent No.l as such I am competent with the facts &
circumstances of the present case and am competent to swear
on oath this affidavit;

2. That I have read the contents of the accompanying reply and

state that the facts stated therein are true and correct to my
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knowledge and nothing material or relevant has been concealed

therefrom.

_ That the facts stated in the accompanying reply kindly be read

as part and parcel of this affidavit as the same are not being

repeated herein for the sake of brevity and to avoid repetition.

”Anl'

DEPO NT

VERIFICATION

Verified at New Delhi on this 19" day of December, 2025 and

state that the contents of paragraph 1 to 3 of my above affidavit

are true to my knowledge & nothing material or relevant has

been c%gpaled therefrom.

.DEPO T

CERTIFIED THAl JHE DEPONEN1
nas solemnly afﬂrme«* pbefore me
that the contents of the above which
have been raed & explained to him aré
wnse and correct 10 his/hex knowledge

NOTARY DELHI INDIA

19 DEC 2005
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GOVT. OF NCT OF DELHI
DEPARTMENT OF FORESTS AND WILDLIFE
OFFICE OF THE DY. CONSERVATOR OF FORESTS (NORTH)
ALIPUR, BAKTHAWARPUR ROAD, BAKOLI

DELHI-110036 ‘oo
F.No.23/DCF(N)/Tree Offence/ 2023-24/ 587- 90 ’ Date: 09-.:)5'_2025'
ORDER e

The present case is regarding illegal felling of two (02) trees without permission at E - 4/99,
Sce =07, Naharpur, Rohini, Delhi - 110085. '

In view of submission dated 18.05.2023 made by S.1 : P.P. Girl (Dclhl‘Policc) a F.LR dated 16.05.2023

has been registered vide T.LR. No. 0324 by P.S: North Rohini under the provisions of Sec 8 and Sec 24
of the Delhi Prescrvation of Trees Act, 1994, '

Consequently, a criminal case vide Cr. Case N

o0: 633172024 had been registgred apropos to
abovementioned F.LR No: 324/2023 P.S: North Rohini and is pending

before “the~ court “of
Ld. Judicial Magistrate First Class - 03 NW/Rohini.

In view of the above facts and circumstances of the present case it is directed that the present case be
moved for prosccution under Scc - 24 of the Dethi Preservation of Trees

Act, 1994 before fhie court 6f
Ld. Judicial Magistrate First Class - 03 NW/Rohini.
To: -
" 1. Sh. Pawan Kumar Dutta Add: H.no. A — 1/301, Keshavpuram Delhi -110035

2. Sh. Lalit Saini (Complainant) Add: H.no. 56, Naharpur, Sector—7, Roﬁlni,.D_e_lh_l

3, S.H.O:S.I -P.P.Giri (1.0 on behalf of

Delhi Police) Add: P.S: North Rohini, Sec -7,
Rohini, Delhi

4. The Ahlmad of Ld. Judicial Magistrate First Class - 03 NW/Rohini (for kind iformation
and to put up with judicial file)

Dy. Conservator(ﬁ ests
North Forest Division
GNCTD

.
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FIRST INFORMATION REPORT.

(Under Section 154 Cr.P.C.)
(zve ufrar iy ura 154 & ar=nfa)
1.District (RA=T):ROHINI * P.S.(aTAT):NORTH ROHINI Year(ad): 2023 FIR No(w.3.R.q.):0324 Dato :16/05/2023
Act(s)(xfafram): Section(s)(ary(Y)):
- DELHI TREES CONSERVATION ACT 1994 824
. Occurrence of Offence (3raTiy &Y Tz=):

(2) Day(fe): Date From(f&tw Q): Date To(RAT® &%)

Time Period (¥%@ 3rafd): Time From (893 |): Time To (V7T T%):
(b)Information received at P.S.(aTT gl {UAT UTH ¥ ): Date(Rrim): 16/05/2023 Time (WRT): 22:27 hrs .
(c)General Diary Reference (Qar=TaaT waH): Entry No.(sRf2 €.): 124A  Date/T ime(ReTiTrawa): 16/05/2023 22:27

. Type of Information (=1 &1 w&TY):  Writlen

. Place of Occurrence (SATEIH ): . :
(a) Direction and Distance from P.S (4711 R 0 i feam): NIA, 1.5 Km(s) Beat No(dflz €.) : 08

(b) Address(Tar): NAHARPUR ROHINI, DELHI
{c) In case, Outside the limit of the Police Station (afe arn @m Hag ¥ ):
Name of P.S(QT=1 & TTR): District(f3a):
. Complainant/ Informant (Rreraasairgaarsai ):
(a)Name(T4): LALIT SAINY (S/Q) SH PREM SAINY
(b)Date/Year of Birth (7% ffa rad). 1988 Nationality (ffaam):  INDIA ; .
(c)Passport No.(TTadrE €.): Date of Issue (410 &3 & fATY ): Place of Issue (AT IR T TIA):

(d)Occupation (=@aara): NOT KNOWN

(e)Address(Ta): H.NO- 56. NAHARPUR , DELHI, NORTH ROHINI, ROHINI, DELHL INDIA,
Detslls of Known/Suspect/Unknown accused with full particulars(attach separate sheet If necessary)(Jra/ Wiy J3rama sfgs =1

. Dets

o g Frarer wigw &t ):

' ' 2 oof Tt & wr):
Reason for delay in reporting by the complainanvinformant (Rymraasat | gaaTwaf gr sk k fad )

NO DELAY
. particulars of the properties stolen/invo
SI.No. (#.9.) Property Type(Descriptlon)

en (YA ¥ WA @ 3 ) :
f any (773 wh g Praté 1 g v A, o e R ):

jved (attach separate sheet |f necessary):

Est. Value(Rs.)(F3 (¥ W)

11.inquest Report / U.D. Case No,, |
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e
~ ™\ \\ncl RO P.S: NORTHROMI 023 (’2}
- S d ? ;
/\. Yeat: FIR No: 24 Datly, ‘80wmm)

12.F.LR. Contents (attach separata sheet, if roquired)(uam g Ra¥é aza):
sﬁm_armamwmzfﬁ%vﬁmﬁ%ﬁmﬁéaug%ﬁahaﬁaﬁmmsemhqm l
g mia & =Ry aww 400-500 ﬁsmamagﬁglﬁﬁgm%%ﬁmaaﬁ ¥ ferg mgeqe (RWA) gt
gﬁnﬁéﬁ%ﬂmmgﬁﬁm&nﬁ 3y 7T | Y2 @Y TR S @ B AT IETE G AR 99%/4 dae 7 B
T w wre R mam Sraw miew vam | g 112 77T OX i oY FRxemroe I g g
T TN & AT MY WY garmemT aw éw%z‘r@%zmﬁ E wiferE gz oft 7 92 B e
SR AR B T2 b Ao BT i ) S e
- S 1t 8 fgﬂgm 1 Rt et 2019 % i g% &1 Rrerr 2o & wiee
iaa“'” m@ 1 R qF T Ug, i e TR AR~ IR g TS Hrea B S A I |
3 & Rz & U PR @ g3 At 7 Reeik ver g Rgrear g-1/301 Fera qoa oAt -110085 T @A
g%““m 3T e v 1 T F) e SD English Lalit Saini 16/5/23 e A g7 At o
R TR 56 TR AaTee Hax 9891710710 Attsted S| PP Giri PS North Rohini Dt 16/05/2023
Respected DO PS North Rohini with reference to DD No 44A dated 16/05/2023, itis submitted that on
receipt of PCR Call Vide DD No 44A. | departed alongwith HC Hoshiyar No 1334/RD and Ct. Kanha
Ram No 2058/RD and reached on spot and found that two medium size trees were found standing in
premises of plot No -99,E-4 Sec-7 Rohini ,Delhi and also found that one of the tree have started to
Wl.ther . During further course of enquiry it was found that both the trees had been cut half from
midway and then were wraped by white Colour Plastic bag Further Photographs of the Scene of Crime
were taken by HC Hosiyar NO- 1334/RD and during further course of enquiry only mobile number of
the owner of above mentioned plot could be received as 8287561012 when if tried to make contact
with the owner of the plot for confirmation of his name and address then he didn't picked up the call
and when he could be countacted, the owner of the above mentioned plot disclosed his name as
pawan but didn't disclosed his address so the PCR Call Vide DD NO- 44A dated 14/05/2023 Left
pending- During further course of enquiry, the complainant Lalit Sainy S/o Sh. Prem Sainy R/o- H.No-
56, Naharpur , Delhi Submitted a writther comptlaint with disclosing of name and address of the owner
of the above mentioned plot and on basis of PCR Call, Statement of the Complainant and prelime
enquiry, it has been made out an offence U/S 8/24 of Delhi preservation of Tree Act so itis requested
to register a case U/S 8/24 Delhi preservation of tree Act and provide a copy of FIR to me. | am busy
in investigation. Date & time of incident- Not known Place of incident — Naharpur Rohini, Delhi Date &
time of producing Tehrir 16/05/2023 at 22:20 hrs SD English P P Giri PS- North Rohin Dt- 16/05/2023
zg yar g & 7@ Complaint Hindi/English ffa Endosement by SI P.P Giri No-D-6914
CASE REGISTER @ & farg 7@ HC/DO F Zaa WA gEl Y complaint H W T AT HC/DO

¥ FIR No. 324/2023 U/S 8/24 Delhi preservation of tree Act &1 CCTNS Opp. Ct Subhash No-
1090/8RD & Feed CCTNS&T e Computerised Copy FIR @ 3ret @ by order T SHO HIgd
gare S| P.P Giri No-D-6914 &1 me 3T T & A S R FATa av FHITTE a9 ST AHEAT g
o T o Al s submited By HC/DO
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it ROMINY P.S: NORTHROHIM Yoor: 023 FIR No; 0124

Date: 180%2023

' 43.Action Taken Since the abovo Information roveals commission of offonco(s) u/s as montlonad at ftom Ho, 2
(@ et wr g s e st R wan o § B R man s e 1,20 seda uro ¥ g § ):
mRegls\ered the case and took up the Investigation: OR (Tm)
(o o R sk wta ¥ e R )

(i Directed (Namo of the 1.0.)(Sa HTAwTA 7 Amr): PREM PRAKASH GIRI Rank (92):

§1 (SUB-INSPECTOR)
to take up the Investigation (&} wrfa amw3 wrw F A3 ¥ g PrEa Rer mar § OR(aM
OR (¥ wrtw ¢ fva 7m)

District(FFrT):

No(d.): 16190720
(i)Refused investigation due to{Irta ¥ RAY):
(iv) Transferred to P.S(name)(4TT):

on polint of jurisdiction (¥ §NAER ¥ wrw geriaia)

F.LR read over to the complalnant/informant,admitted to be correctly recorded and a copy given to the complainantinformant,

heeofcost:(meamﬂmmfﬁmuﬁtﬁwmqm‘w.u@ﬁg{mmwﬁﬂﬁﬁmﬁa“ﬁ)‘

R.O.A.C.(3M.IN.T.H.):

14.Signature / Thumb Impression ‘ Signature of Officer
of the Complainant / Informant:
(Rreraawal | gaareal & gengt/ 7S w Fam): Name(ATd): MANJU

Rank (72): HC (HEAD CONSTABLE)
No.(®.): 28106807

15.Date and Time of despatch to the court:
(FrgTea F duw & RAie i wwa):



'
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GOVT. OF NCT OF DF: @
DE il WWDELHL - :
OFFICE (?lA lT{lTll:1 ENT OF FOREST AND WILD LIFE, *
NORTH FOREST DIVISION DEPUTY CONSERVATOR OF FORESTS.
SION, MGICCC, BAKOLL, ALIPUR, NEW DELHI-110036

F.No.'}()il])(‘lr(er (- ‘

D X l\‘¢ Olenco/2024.28/ c S,‘ iy 'y

2! %9 - e / 3/e/)LeZ
Ta. 9 =90 455 f Jfo1) 2025

{
¥
|
|

The Station H\m.\;c '
Oficer Police North ' '
Rohim, Rohini, |
Delhi-110088

Sub:-Regarding Lodging of FIR in the Tree Offence Case wt M(.‘l}-liau'ml Plot Na. F-4/50,
Pocket E~4, Sector-7,Rohini, Dethi. T

This is in reference to the tree oftence case of illegal culting/Pruning of trees at Plot No. E-

4750, Pocket E-4, Sector<7, Rohini, Delhi, registered/booked u/s 8 of Delhi Prescryation of Trees
Act. 1994. The trees have been illegally Pruned is violation of Delhi Prcscrvatiqh'ﬁr'ﬁce Act
1994.As per the initial investigation report (copy enclosed) submitted by /O in 5‘;”" case, approx.
03 nos. of trees located inside the said property have been illegal pruncd without obtaining
permission from the Trce; Officer w's 9 of DPTA, 1994. R 4

i i . '

Furthermore, the above action is a violation of order dated 05.04.2024 passed Py the Hon’ble
NGT (National Green Tribunal) in O.ANo. 175/2021 titled as “Naharpur Residents Wilfare
Association (Regd) Vs. Depuly Conservator of Forests & Tree Officer (Wct: ).' & Ors” and
order dated 31.08.2023 passed passed by the Hon’ble High Court.of Delhi q}x.Cont.Case(c).
114972022 titled as “Bhavreen Kandhari Vs. Shri C.D. Singh & Ors”.‘,',:, ; Lo R i

In view of the above, it is he

reby directed to lodge an FIR against the Ownet E)f saxd

s .

Property .
Encl: As above ta
Copy to :- ) : LA ; ‘ ,= 'f

1. The Deputy Commi';sioncr of Police, Rohini District, Sector -5, Rohini, Néf‘e_pemi-
2 g dia

' F A gl

ol

-
B ey
—————————

13
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INURIPN NI VIV NG v 1w avae ¢ i upe:

FIRST INFORMATION REPORT
(Under Sectlon 173 B.N.SS.)

CEuRitalicicd
(ut 173 ), 3. . ¢8, & awim)
1.District (RA1):  ROHINI (DELHD Year(a¥): 2025 ps.(arm: NORTH ROHIN!
FIR No(ugRE): 0149 Date & Time of FIR (2Rt 6 wqu ): 04/03/2025
2. Act(si It ) Sectlon(s)(ara(d):
"= DELH! TREES CONSERVATION ACT 1994 8/24

3. Occurrence of Offence (JvTTy & wz):

7. Details

Date From(Rmim d): 15/12/2024 Date To(RT® a%): 15/12/2024

Time To (@wa @@):  15:00 hrs

Time 16:31 hrs
0470372025 16:31

(3 Day(R=):  SUNDAY

Time Period (8% Time From (&g ):  15:00 hrs
(b Information received at P.S.(gT1 J§t a1 WTH 113 Date(R1®): 04/03/2025
(c)General Diary Reference (Gl Entry No.wRa2  071A Date/Time

4. Type of Information (§&1 & Written
5. Place of Occurrence (GZATEIR ):

(a) Direction and Distance from P.S (a1 & s NA1 Kmis) Beat No(d1Z &) : NA
(b) Address(a: .PLOT NO. E-4/50 SECTOR-7 ROHIN, DELH!
(0) In case, Outside the limit of the Police Station (af% arm fim F A E ):

Name of P.S(TT1 &1 ATH): District(fen):

6. Complainant / Informant (e e ):

(a Name(T): DY CONSERVATOR OF FORESTS

(b Date/Year of Blrth (7% fafy

(c)Passport No.(Tra@¢ 8.):
GOVT. OFFICIAL GAZETTED

NORTH FOREST DIVISION, ALIPUR, OUTER NORTH, DELH], INDIA, PCCF-

CNCTD®DELHLGOV.IN

g B:I“erz;:spea/unnown accused with full panticulars(attach separate sheet if necessary)(wa; Ry 5wy

Natlonality qmftaam):  INDIA
Date of Issue (310t 13 & RAY Place of Issue (I8 &Q w1

(d Occupation
(e Address(Tam):

8 Reason for delay in reporting by the complainant/informant (Rrwraevewd /
el i R 20 @ oof
" R & wTO):

H0 DELAY

49 Particylars of the properties stolen/Involved (attach separate sheet If necessary)

Si.No. (7.01,) Property Type(Qescription)
10 Total value of property stolen (Y1) 7§ uryfd wr gm
1 1inguest Report / U.0. Case No., If any ey wivgr fé 7.8, 0y 7 af n
’ '. S

Est. Value(Rs)orwa (v M)

14
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F g

1 Oate 4, & qg
Oistrict Hmaw AW\ Py Mo Year /0 FIR No nt » g

12F.1R. Contents (attach separate sheet, If required)(uan Uil fruré nem): F THE DEP
GOVT. OF NCT OF DELH| DEPARTMENT OF FOREST AND WILD %F%A?ISEEA?.IPUR. NEWUI;'E’LH'
- CONSERVATOR OF FORESTS NORTH FOREST DIVISION , MC}ICCd.t 13/0'1/2025 To, The
110036 F.NO. 1305/DCF(N) Tree Offence/2024-25/6589—90 aSe b- Regarding Lodging of 1
station House Officer Police North Rohinl, Rohini, Delhi-1 10085 Su ¥4 sector-7 Rohini,
FIR In the Tree Offcence Case at MCD Land Plot No. E-4/50, Pocket ' at Plot
_ ! ting/Pruning of trees
Delhi, This is in reference to the tree offence case of lllegal cutting g of Delhi
No. E-4/50, Pocekt E-4 Sector-7, Rohinl, Dethl, registered/booked u/s 8 (ation of Delhi
Preservation of Trees Act, 1994, The trees have been Illegally pruned is vio to ) submitted
Preservation of tree Act. 1994 as per the initial investigation report (COPY:n been illegal
by 10 in said case aprox 03 nos. Of trees located Inside the sald property 23%894
pruned without obtaining permission from the Tree Officer u/s 9 of DPTA, ’ b. the Hon'ble
Furthermore, the above action Is a violation of order date 05/04/2024 passed by Welfare
NGT(National Green Tribunal)in O.A. No. 175/2021 titeld as " Naharpur ResndenES 4 ad
Association (Regd Vs. Deputy Conservator of Forests & Tree officer (West) & Ors" and order
date 31.08.2023 passed passed by the Hon'ble High Court of Delhi in .Cont.Case (c). -
114972022 titled as “Bhavreen Kandhari Vs. Shri C.D Singh & Ors” in view of the above, it is
hereby directed to lodged an FIR against the Owner of said Property. Encl:as above Dy.
Conservator of Forests (North forest Division) Copy to The deputy commissioner of Police,
Rohini District, Sector-5 Rohini, New Dethi 110085 Dy. Conservator of Forests (North Forest
Divison) To, Duty officer, PS North Rohini Delhi, That on 15/12/24 a PCR call vide DD NO. 42
A received at PS. North Rohini regarding illegale cutting of tree at MCD land Plot No. E-4/50,
Pocket E-4, Sector-7 Rohini Delhi. On receiving the said PCR call | along with Ct. Jal Singh No.
1371/Rd reached the spot at MCD land plot NO. E-4/50, Sector-7 Rohini Delhi where
Branches of a Fices tree were cut down which were entered in to a adjucent under
construction on Building. Thereafter, | gave information to the forests beat officer namely
Akash Yadav over his mobile No. 8607319108. Who inspected the spot. The photograph and
videography was also done of the spot. The forest depatt. Has sent this complaint for
registration of FIR . An offence u/s 8/24 of Delhi tree Conservation act is made out Hence a
case be registered and futher Iinvestigation be handed over to me . Date & Time of occurence
- 15/12/24 at. About 3:00 PM Place of occureance :- Plot No. E-4/50, Sector-7 Rohini Delhi
Date & Time of Presenting Rukka :- 04/03/25 at. 04:25 PM SD Engljsh Si Randeeep PS North
Rohini Date :~ 04/03/25 4ferd @rdarél U gk ENGLISH ENDDORSEMENT BY Sl.Randeap Si h
No D-5316 % g1 CASE REGISTER T3 3 U 5 ASI/DO 1 T3S Hget g1 30 A 1) it e o2
ASI/DO 3 FIR No. 149/2025 U/S 8/24 OF DELHI PRESERVATOIN TREE Act 1994 F dqé !
OPERTOR W/Ct.Chanchal N0.2458/RD¥ &ax Computerised Co eed LCINS

Y FIR I 39 org
SHO @Tga gam™ Sl.Randeep Singh No.D-5316 & ¢ St améwer awear awer & wrany argaH
Zafts B1% AT ATgd H aaikd g1 erErd M- Lodge by ASI/ DO " et T
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13 Actlon Take
nSince the above Information reveals commission of offence(s) u/s as mentioned at ftem No. Z:

(R mh el
(MR “‘mmmwﬂﬂmtmchﬁmnmmmw:u.z.i:whumhmh;
eglstered the case and took up the g i OR (71
X \(D!:"“dm‘mwmui‘ﬁqm .
iNDirected (Name of the 1.0 )wiw sfwrd @1 am RANDEEP SINGH Rank (92
= St (sua-mSPzCT OR)
No(w): 16140008 to take up the Investigation (@ xfd s aad A E 14 g far ma) OR
OR (¥ wren ¢t R an

(il Refused Investigation due to(xia &

tiv) Transferred o P.S(name)(ur):
on point of jurisdiction (W Sfwr & wrw gwrinfm

District(frAT):

FAR read over to the comp\ah\amlInformanl.admlued to be correctly recorded and a-copY given to the
Wﬁmu&ﬁwmvﬁ@.wdﬁmmwﬂﬂﬁqﬂ HHTd):

tree of cost: ezl |/

R.O.A.C( s

14 Signature / Thumb impression signature of Officer

ant / Informant

of the Complain
osrgae=t / gaaTef B FEnIL 1 st w Far: Name(AT:DARSHAN LAL

Rank (72): ASST. S! (ASSISTANT SUB-INSPECTOR)
No.(d.): 28892897 £ ¢

the court!

15 Date and Time of despatch to
T (moma & 9 f frars A%

" e "v‘
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GOVT. or NC'I‘ OF DELIt1
OFFICDEPARTMENT OF FOREST AND WILD LIFE
S o FomasTL OF THE DEPUTY CONSERVATOR OF FORESTS
DIVISION, MQICCC, BAKOLI, ALIPUR, NEW DELHI-110036

No.F.14/DCF(N) /Tree Offence/2024-25/ 3YS/— S 2 . Dated:

: 2S/66/202
NQTIQE UNDER DPTA, 1994 / / ’1

Whereas, it has been alleged that a tree offence has been committed by illegal cutting

of tre?s located at Plot no. 36 & 37, E-2, Sec-07, Rohini, Delhi without permission, which is
violation of Delhi Preservation of Tree Act, 1994,

And whereas, the statement/presence of the person (s) this notice addressed to are

required to find out the factual position and to determine the extent of offence according to its
merit. b

Now, therefore, I, DY. CONSERVATOR OF FORESTS (NORTH), Tree Officer,
‘as empowered u/s 31 of Delhi Preservation of Trees Act, 1994 call upon you to appear before
me on ..23:.0.7:8RY. at...l129.5..... AM. in the office of Dy. Conservator of Forests cum
Tree Officer, North Forest Division, MGICCC Alipur, Bakthawarpur Roald, Bakoli, Delhi-
110036, in event of failure to appear, legal action will be initiated against conccmcd and the
i . matter would be proceeded ex-parte. As per section 136, CrPC, non-complzance of thxs notice
{ i1 will attract penal provisions w/s 188 of IPC.

| To, |

1. Sh. Krishan Kumar E Sikka S/o Late Sh. Manoharlal R/o C-1/42, Séctor-14 Prashant
Vihar, Delhi with direction to appear before undersigned.

2. Sh. Chandrajeet Singh Yadav S/o Sh. Vishal Singh Yadav (Mob: 991 1172528) R/o C-

274, Yadav Motor Market Sector-7, Naharpur, Delhi with direction to appear before

undersigned.

O 0 et o 5 <7 St 0

Tree Ofﬁ&é & DCF
(North Forest Division)
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GOVT. OF NCT OF DELHI
DEPARTMENT OF FOREST AND WILD LIFE
SR OFFICE OF THE DEPUTY CONSERVATOR OF FORESTS '
FOREST D1VISION, MGICCC, BAKOLI, ALIPUR, NEW DELHI-110036

F.No. 14 /DCF(N)/Tree Offence/2024-25/ 5285 - 96 p . Date: 2 q’ ’°/'9 24 ‘(
To,

The Station House Qfficer

Police Station North Rohini,
Rohini, Delhi-110085

Sub:-Regarding Lodging of FIR in the Tree Offence Case at Plot No. 37, Pocket E-2, Sector-
7, Rohini, Delhi.

Ref:-Letter dispatch No. 1054 dated 29.04.2024 (P.S. North Rohini)

This is in reference to the tree offence case of illegal cutting/felling of trees at Plot No.37,
Pocket E-2, Sector-7, Rohini, Delhi, registered/booked ws 8 of Delhi Preservation of Trees Act,
1994. The trees have been illegally cut/felled/damaged is violation of Delhi Preservation of
Tree Act, 1994.As per the initial investigation report submitted by VO in said case, approx. one no.
of tree located inside the said property have been i

llegal cut/felled/damaged without obtaining
permission from the Tree Officer w's 9 of DPTA, 1994. :

Furthermore, the above action is a violation of order dated 05.04.2024 passed by the Hon’ble
NGT (National Green Tribunal) in Q.A.No. 175/2021 titled as “Naharpur Residents Welfare
Association (Regd) Vs. Deputy Conservator of Forests & Tree Officer (West ) & Ors” and
order dated 31.08.2023 passed passed by the

Hon’ble High Court of Delhi in Cont.Case (c).
114972022 titled as “Bhavreen Kandhari Vs. Shri C.D. Singh & Ors™.

In view of the above, it is hereby directed to lodge a FIR in the present case.

Dy. Conservnto%]ﬁ}?ests

; (North Fores? ivision)
opy to :-

1. The Deputy Commissioner of Police, Rohini District , Sector -5, Rohini, New Delhi-110085

- Dy, Consewnto%@v?em
(North Forest' Division)
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